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Indianisation of Foreign Companies

1442, SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of FINANCE
be pleased to state:

(a) the number of foreign com-
panjes which were functioning before
the introduction of Foreign Exchange
Regulation Act 1973; and

(b) the number and names of
foreign companies which have gone
in for Indianisation according to the
provisiong made in this Act?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) The
Foreign Exchange Regulation Act, 1973
came into force on 1st January 1874.
The precise data on the number of
foreign companies which were func-
tioning before 1st January 1874 is not
available. The Reserve Bank of Indla
have, however, out of applications re-
ceived by them compiled a list of com-
panies tovered by the provisions of
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Section 29 of the Foreign Exchange
Regulation Act, 1873, This number
approximately comes to 800.

(b) A statement is laid on the Tabse

of the House, {Placed in Library.
See No. LT-10557/78].

——

12 hsrs.
PAPERS LAID ON THE TABLE
DEFENCE SERVICEs ESTIMATES, 1976-17

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): I beg
to lay on the Table a copy of the
Defence Services Estimates, 1976-7T
(Hindi and English versions), |Placed
in Library, See No, LT-10540/78.]

NOTIFICATIONS UNDER INCOME-TAX ACT,

GOVERNMENT SAViNGs CERTIFICATES ACT

AND CONSOLIDATED REPORT ON THE

WoRkING OF THE 22 PusLic Sccrom
BaNKg ror 1974

THE MINISTER OF STATE IN-
CHARGE OF THE DEFPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
I beg to lay on the Table—

(1) The Income-tax (Second
Amendment) Rules, 1876
(Hindi and English versions)
publisheg 1n Notification No.
8.0 187(E) in Gazette of
India dated the 15th March,
1876, under gection 288 of the
Income-tax Act, 1961, [Placed
in Library. See No. LT-10541/
76.1

(2) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-
section (3) of section 12 of
the Government Savings
Certificates Act, 1959: —

(1) The National Savings Certi-
fleates (Fourth Issue) (Sec-
cond Amendment) Rules,
1976, published in Notifica-
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tiom No, GAR. 8711 in
Guzette of India dated the
18th March, 1970,

(i) The Post Office Bavings
Certificates  (Amendment)
Rules, 1878, publisheq in
Notification No. GS.R, 372
in Gasatte of India dated
the 13th March, 1976,
[Placed in Library. See No,
LT-10542/76,]

(3) A copy of the Consolidated
Report (Hindi ang English
versions) on the working of
the {weniy-two public sec-
tor banks for the year ended
31st December, 1974. [Placed
in Library. See No, LT-10543/
78.]

AIRCRAFT (AMENDMENT) RuLEs, 1976

THE MINISTER OF STATE 1IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): I beg to lay on
the Table a copy of the Aircraft
(Amendment) Rules, 1976 (Hindi
and English versions) publisheq in
Notification No. G.S.R. 69 in Gazette
of India dated the 10th January, 1876,
under section 14A of the Aircraft Act.
1034 together with an explanatory
note, [Placed in Library. See No.
LT-10544/78.1

Reporr or THE CAG orF INDIA, FOR
1974.75, UNioN GOVERNMENT (CIvivn)

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to lay on the Table—

(1) A copy of the Report (Hindi
and English versions) of the
Comptroller and  Auditor
General of India, for the
year 197475, Union Gevern-
ment (Civil) under article
151(1) of the Constitution.

(2) A copy of the Union Govern-
ment Appranrintlon Accounts
(Civily for the year 107475
(Hindi and English versions).
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[Placed in Library. See No,
LT-10545/70,]

Nomirrcations UNpzr ExporT (QUALrTY
CONTROL ANDp INSPECTION) AcT,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
I beg to lay on the Table a copy each
of the following Notifications (Hmdi
and English versions) under sub sec-
tion (8) of section 17 of the Export

(Quality Control and Inspection) Act,
1968~

(1) The Export of Frog legs
(Inspection) Secong Amend-
ment Rules, 1978, published
in Notification No. 8§ O_ 764 in
Gazetle of India daleq the
21st February, 1976.

(2) The Export of Light Engi-
neering Products (Inspectionm)
Rules, 19876, published im
Notification No, S.0. 894 in
Gazette of India dateq the
28th February, 1976.

(3) The Export of Chrome Pig-
ments (Quality Control and
Inspection) Amendment
Rules, 1976, publisheq im
Notificatioa No. 8.0, 977 in
Gezette of India dateg the
6th March, 1978, [Placed in
Library. See No. LT-18546/
76.1

12902 brs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messageg
received from the Secretary-General
of Rajya Sabha:—

(i) “In accordance with the pro-
visiong of sub.rule (6) of
rule 188 of the Rules of Pro-
cedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to return herewith
the Appropriation (Vote on



